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All that the Minister can say is that 
the point has to be examined. I  think 
we should be satisfied with that for 
the moment. That is the position be­
cause, as it is, I think a Union Terri­
tory is aii extension of the Home Mi­
nistry.

Now, the question is:

“That the respective sums not 
exceeding tins ouounts on Revenue 
Account and Capital Account show* 
in the third column »">f the Order 
Paper, be ri anted to the President, 
out of the Consoiioated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of piynenl during the 
year endw.-j 3Jst cay of March, 1977, 
in le^pec1 cf the neads of demand- 
entered in the .second column there­
of—

Drmands N03. 1 tc 33”.

The motion was adopted.

15.25 hrs.

PONDICHERRY APPROPRIATION 
(NO. 2) BILL,* 1976

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FINANCE rf'SHRI- 
MATI SUSHILA ROHATGI): Sir, I
beg to move for leave to introduce a 
Bill to authorise payment and appro­
priation of certain sums from and out 
of the Consolidated Fund of the Union 
Territory of Pondicherry for the ser­
vices of the financial year 3976-77.

MR. DEPUTY-SPEAKEF: The
question is:

“That leave be granted to intro­
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the Union Territory of
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Pondicherry for the services of the 
financial year 1976-77.’’

The motion was adopted.

SHRIMATI SUSHILA ROHATGI: 
Sir, I  introduce! the Bill.

I beg to move f:

“That the Bill to authorise pay* 
mcnt and appropriation of certain 
sums fiom and out of the Consoli­
dated Fund of the Union Territory 
of Pondicherry for the services of 
the financial year 1976-77 be t&fcen 
into consideration *’

MR. DEPUTY-SPEAKER - The>
question is

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of the Union Territory 
of Pondicherry for the services erf 
the financial year 1976-77 be taken< 
into consideration” .

The motion toas adapted.

MR DEPUTY-SPEAKER: We*
now take up clause by clause consi­
deration.

The question is:

“That Clauses 2 and 3, the Sche­
dule Clause 1, the Enacting Formula 
and the Title stand part of the 
Bill” .

The motion ums adopted.

Clauses 2 and 3, the Schedule, Clause-
1, the Enacting Formula and the Title- 

were added to ihe B'tt. f

SHRIMATI SUSHILA ROHATGI: I 
beg to move:

“That the Bill be passed".

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed” .

The motion was adopted.
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